
*53 Papers laid SRAVANA I, 1898 (SAKA) Papers laid 254

May, 1073, under sub-section (2) of 
section 11 of the Salaries and Allow­
ances of Ministers Act, 1932. [Placed 
in Library. See No. LT-5122/73.] *

(3) A copy of the Slum Areas (Im­
provement and Clearance) Amend­
ment Rules, 1973 (Hindi and English 
versions) published in Notification No. 
8.0. 1334 in Gazette of India dated the 
12th May, 1973. under sub-section (3) 
of section 40 of the Slum Areas (Im­
provement and Clearance) Act, 1956. 
[Placed in Library. See No. IT-5123/ 
73,J

SHRI JYOTIRMOY BOSU: He is 
a new Minister and I do not want to 
be very hard on him. But he Is re­
quired to do these things much earlier 
than this.

D r u g s  and  Co s m a t ic s  (A m e n d m e n t )  
R u l e s , 1973 a n d  A n n u a l  R epo r t  
o p  A ll  In d ia  I n s t it u t e  or M tp r- 
c At. S c ie n c e s , N p w  D e l h i fo r  
1071-72.

THE MINISTER OP HEALTH AND 
FAMILY PLANNING (SHRI R. K. 
KHADlLKAR>: I beg to lay on the 
Tablt--

u> A <•( py of the Drugs and Cos­
metics (Amendment) Rules, 
15)73 (Hindi and English ver­
s ion s) Published in Notifica­
tion No GSR 444 in Gazette 
of In d ia  d a te d  the 28th April,
1973, under section 38 of the 
Dru&; and Cosmetics Act. 
1940. [PkcTfi in Library. See 
No. LT-5124/73.]

<2> A copy of the Annual Report 
of the All India Institute ct 
Medical Sciences, New Delhi, 
for the vear 1971*72, under 
section 19 of the All India 
Institute of Medical Sciences 
Act, 1958 rplrtccd Library. 
Sec. No. LT-5125/73.1

SHRI JYOTIRMOY BOSU; In this 
ease there is delay. Shri KhadOkar

is a senior Minister and he was also 
the Deputy Speaker. So, he is expect­
ed to follow our rules rigidly. I 
would request you to obtain an ex­
planation from him, If they treat us 
like this, if they hoodwink us and 
take us for a ride all the time the 
deliberation of this House will be­
come purposeless.

MR. SPEAKER; This is for the 
period 1971-72.

SHRI JYOTIRMOY BOSU: The
year ended on 31st March 1972 and 
today is 23rd July 1973, more than 
one year and four months The** 
observations apply to Shn Shir.de 
also.

P r o ia m a t io n  b y  th e  P re sid en t  in  
re l a t io n  to  th e  S tate  of U tta r  
P ra d e sh , and  U P  G o v e r n m e n t 's 
R e e po r t  dateu  12-6-973. etc .

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI K C. PANT» I beg to lay on tbe 
Table—

(i) A copv of the Proclamation 
(Hindi and English versions) 
dated the 13th June, 1973 
issued by the Presiderl under 
article 356 of the Constitu­
tion m relation to the State 
of Uttar PTadesh published in 
Notification No. GSR 316(E) 
in Gazette of India dated the 
13th June. 1973, under article 
356(3) of the Constitution

<ii} A copy of the Order (Hindi 
and English versions) dated 
the 13th June. 1973. made by 
the President in pursuance of 
sub-rlause (i) of clause t »  of 
the above Proclamation pub­
lished in Notification No. 
GS.R 317(E) in Gazette of 
India dated the 13th June.
1973.

(iii) A copy of the Repart dated 
the 12th June. TOTS, of the 
Governor of Uttar Pradesh



*5$ P m r* M  jyi> r m s  p*p«r* m  **6*

[Shri K  C. Pant]
to the President (Hindi snd 
Enghjfti versions). £Placed
in library. See No. LM 126/
m

Annual R eports ere. fo r  1971-72 or 
State. K rm s Co8roft4X»K t o .  
New D elhi, UJP. State Acfco- 
Inbusxeui. Cobporaxxok Ltd. 
Lucknow, M aharashtra A obo- 
INDUOTRIAL DEVELOPMENT CopoitA- 
tzok, M ysore S tate Acaio-Epimw- 
tries C orporation  Ltd. Banga­
lo re , H im achal Pradesh A gro- 
Xndustbh» C orporation  L n>, 
Simla am> N otifica tion  me. Dss-
TRIBUTXON or FERTILIZERS.

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P SHINDE)

I beg to lay on the Table—
(1) A copy each of the following 

papers (Hindi and English versions) 
under sub-section (1) of section 619A 
of the Companies Act, 1958:—

(i) Review by the ‘Government 
on tiie working of the State 
Farms Corporation of India 
Limited, New DeBii, for the 
year 1071-7«(

(tt) Annual Report ot the State 
Farms Corporation of India 
limited, New Delhi for the 
year 1971- 2̂ along with the 
Audited Accounts and the 
comment* of (he Comotroller 
and Auditor Genera! thereon 
fPtacfd ftt Library. See No. 
LT-5127/TO ]

(2) Annual Report of the UP. State 
Agro Industrial Corporation Limited, 
Lucknow, tor the year 1971-72 along 
with the Audited Accounts and the 
comment* of the ComptrcOelr and 
Auditor General thereon {Placed (n 
Librurv. See No LT-5120/7S ]

(3) Annual Report of the Maha- 
iMfttra Agf^Jwtowtrtes Dwtifljwwt 
Corporation Limited, B*»baj% for the 
year It»M 1 ftlottf wWi the Audited

Accounts and the comments of tha 
Comptroller and Auditor CearfwH 
thereon. {Floes* m Library. Saetto. 
LT-Sl^/7*.)

(4) Annual Report of the Mysore 
State Agro-Industries Corporation 
Limited, BangilOr*, *or (he M r  
1971-79 along with the Audtfod Afe- 
counts and the eorhmfcnta of the Comp­
troller 4nd Auditor General thereon. 
[Placed in library Se§ No. Lt-5150/ 
*73.]

(5) Annual fftsport of the Himachal 
Pradesh Agro-Industries Corporation 
Limited, Similar for the year 1971-72 
along with the Audited Accounts, 
r Placed m Library. See No. LT-5131/ 
731

(ft) A copy of Notification No GJS R 
285(E) (Hindi and English versions) 
published in Gazette of India dated 
the 29th May, 1973 *e*ardlng distri­
bution of fertilizers, under sub-section
(6) of section 3 of the Essential Com­
modities Act 1955 f Placed fa Library. 
See No LT-5132/73 ]

O n m n ii Aocotmw or Ayimal Wel­
fare Board vok 1971-73 and Norar**
CATtON RE DELHI MCERUt AJTO 
Buuanoskahr Milk and Milk Pro- 

ducts Control ormr, 1978

THE MINISTER OF STATE IN THE 
MrniSTHY OF A(SmCULTURE 
(PHOV SHEK SINGH) : Sir, I beg to 
lay on the Table*—

(1 ) A copy ot fee certified Ac­
counts (Hindi and English 
versions) dt fee Animal Wel­
fare Board, Madras, for the 
yetr 1971-72, under sub-rule
(4) of Rule 94 0< the Ant* 
mal Welfare Board (Admin* 
istration) Holes. 1963. 
[Placed fn library. S n  
Wo.

(2) A  « m  <* mmrnttern No. 
S.O. 299 ( I )  (Hindi and In ­
g a *  Veflrffltt) pQllSdWi In 
tihUMMt o f M te  dMMK Hhk


